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SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (CIVIL) Diary No(s). 17075/2021

(Arising out of impugned final judgment and order dated 31-05-2019
in RFA No. 6320/2013 31-05-2019 in RFA No. 5484/2013 31-05-2019 in
RFA No. 736/2015 31-05-2019 in RFA No. 737/2015 31-05-2019 in RFA
No. 888/2015 31-05-2019 in RFA No. 2258/2018 passed by the High
Court Of Punjab & Haryana At Chandigarh)

NARENDER KUMAR ETC. Petitioner (s)
VERSUS

THE STATE OF HARYANA & ANR. ETC. Respondent (s)

( IA No.91406/2021-CONDONATION OF DELAY IN FILING )

WITH

Diary No(s). 19623/2021 (IV-B)

(IA No.107088/2021-CONDONATION OF DELAY IN FILING)

Diary No(s). 277/2020 (IV-B)

(IA No.103503/2021-CONDONATION OF DELAY IN FILING and IA
No.103504/2021-CONDONATION OF DELAY IN REFILING / CURING THE
DEFECTS)

Diary No(s). 46772/2019 (IV-B)

(IA No.101276/2021-CONDONATION OF DELAY IN FILING and IA
No.101277/2021-CONDONATION OF DELAY IN REFILING / CURING THE
DEFECTS)

SLP(C) No. 13763/2021 (IV-B)

(FOR ADMISSION)

Diary No(s). 8398/2020 (IV-B)

(IA No.109837/2021-CONDONATION OF DELAY IN FILING)

Diary No(s). 17694/2021 (IV-B)

(IA No.107456/2021-CONDONATION OF DELAY IN FILING)

Date : 17-09-2021 This petition was called on for hearing today.
CORAM

HON'BLE MR. JUSTICE A.M. KHANWILKAR
HON'BLE MR. JUSTICE C.T. RAVIKUMAR

srmie'Petitioner (s)
NEETU kEpdORA Ms. Tanya Verma, Adv.

Date: 20 9.18

Reasom ] Mr. Ravi Bhushan, AOR
Mr. Manish Kumar, AOR

For Respondent (s)



UPON hearing the counsel the Court made the following
ORDER
Liberty is granted to serve advance copy of petition(s) on the
Standing Counsel for the State of Haryana.

List these matters on 30.09.2021.

(DEEPAK SINGH) (VIDYA NEGI)
COURT MASTER (SH) COURT MASTER (NSH)
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